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_ None for the respondents.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH

ET HYDERABAD.

- &

0.A.N0.1405/1997.

- —— ey v el -

Date of decision: 23rd October,1997.

Between:

Bhookya Setram. . Applicant,

And

Youth Offficer, NSS Regional Centre, |
Ministry of Human Resources Development, ‘
(Department of Youth Affairs and Sports) ' |
"o Block, III Floor, Kendriya Sadan,

Sultan Bazaar, Hyderabad. oo Respondents.

Counsel for the applicant: Sri S.Jagadish, ' ;

Counsel for the respondent

CORAM
Hon'ble Sri H.Rajendra Prasad,Member (a)

Hon'kle Sri B.S. Jai Parameshwar,Member (J)
INTERIM ORDER |

(per Hon'ble Sri B.,S. Jai Parameshwar,Member (J)

Heard Sri S.Jagadish, the learnéd counsel for the applicant.

The applicant, who belongs to S.T. Community is an
aspirant for the post of Youth Assistant Grade I tndetruthe

Respondent No.l Organisation, It is stated ﬁhat the
Respondent No.l has fixed 28th October, 1997 for interviewing

the candidates to fill up the said post$. The applicant
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He

further submits that his name was not éponsored by

the Employment Exchange to Respondent No.l organisation,

The apprehension of the applicant is that Regpondent No.1

organisation may not consider his case because his

nyme has not been sponsored by the Employment Exchange.

Reiying upon the decision of the Hon'ble Supreme Court
in the case of EXCISE SUPERINTENDENT, Malakapatnam,
Krishna District & others vs. K.V.N,VISWESHWARA RAO

reported in 1996 (6)sScale 676, the applicant prays this

Thdbunal to direct the Respondent No.l organisation to

. consider his caﬁdidature‘along with the sponsored

candidates;$Z§? the Employment Exchange, even though
his namé has not been spohsored by the Emplcyment

Exchange,

In view of the decision of the Hon'ble
Supreme Court we direct the Respéndent No.1l to

consider the calNdidature of the applicant along with

candidates sponsored by the Employment Exchange for the

said post, if his application dated 17--10--1997 is in
’ STherwines .

order and he is foundieligible for the said post,

In case:the applicant fails to come up in the interview,

the 0.A.p shall stand dismissed. The respondents

shall inform this Tribunal through their learned counsel




about the selection or otherwise of the applicant

to confirm the oxder of dismissal.,

MEMBER (J)

1&

Date: 23rd October,199?

Dictated in open Court.

@»eﬂkaw%w
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NOTE: -

C.C. todaye.

(B.O)
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0.A. 1405/97.

To . . ‘
1. The Youth Officer, NSS Regional Centre,
Ministry of Human Resources Development,
Dept. of Youth Affairs and sports,
'c' Block, III Floor, Kendriya Sadan,
Sultan Bazar, Hyderabad.

2. @me copy to Mr.s.Jagadish, Advocate, CAT .Hyd.

3. One copy to Addl.CGSC. CAT,Hyd.'
4, One spare CODYe
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Bhookya Setram. ' «.«Applicant

L Block, III floor, Kendriya Sadan,

)

|
IN THE CENTRAL ADMINISTRATIVE TRIBPNAL} HYDERABAD BENCH:

HYDER ABAD

0.A.No,1405 OF 1997. DATE OF ORDER:23-7-1999,

BETWEEN:

i
Youth Officer, NSS Regional Cantra,
Ministry of Human Resources Davelopment
(Departmant of Youth Affairs & Sports),

Sultan Bazar, Hyder abad-300 195,

»

.«.+..flespondents

COUNSEL FOR THE APPLICANT :: Mr.S.Jlagadish
COUNSEL FOR THE RESPONDENTS : Mr.B.Narsimha Sharma

CORAM:

THE HON'BLE SRI JUSTICE D.H.NASIR;VICE-CHAIRMRN

THE HON'BLE SRI R.RANGARAJAN,MEMBER (ADMN)

t: DRDER

ORAL ORDER (PER HON'BLE SRI R,RANGARAJAN,MEMBER(A) )

‘None for the Applicant.
-Heard Mr.M.C,Jacob for Mr.B.Narsimha Sharma, legarnsd

Standing Counsel for .tha Respondents.
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"insisting that his name should be sponsored by the

lE

-2- e

2. This 0OA has bean Filed Por a direction to the
raspondents harein.to permit the applicant to appear
for the interview for the past of Youth Assistant Gr.l

scheduled to be held on 28-10-1997 at 11.00 a.m. without

District Employment Exchange and for a consequential
direction to the respondént to ccnsider the case of the
applicant for g peointment to the post of Youth Assistant

Grade=1 in the quota reserved for ST Cammunitf.

3. An Interim Order was passed in this 0A on 23-11-1997,
wherseby a direction ués given to consider the candidature
of the applicant-along uith-the candidafes sponsored by
the Employment Exchangé. However, it is also stated

that the respondsnts shall inform this Tribunal through
their learned Counsel about the selection or otharuise

of the applicant to confirm the order of dismissal.

4., Today, the learned Counssl for the Respondents
submitted that the applicant’'s case was considered and

he was selected and appointed..

5. In view of the ebove, thers is no further order is

necessary in this OA,

6. The OA ig disposed of as infructucus. No costs.

e

{ R.RANGARAJAN ) ( D.H.NASIR )

MEMBER ( ADMN) VICE CHAIRMAN 1
}
DATED:this the 23rd day of July,1999
Dictated to steno in the Open Court f%“aﬁ 5
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